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Mr. C.E.Sharma,. 2l for ition
Mr. M. Rafig, counsel for the respondants

COUNgE2

We have <cons iﬂered the Contempt Petition and

reply filed by

been made very

fle oppasite party. In reply it has

clzar that by an order dated 10.1.2000

Hon'ble the ®ajazthan High Coart has =ktayed tha

cperation of the ordsrs dated

Therefore, this

Contempt Fatition

5.4.1999 3nd 12.4.909,

iz not maintainah’

N

at this ztage and conzignad to record. Hotics izsuza

against the cppos

b

(N.P.Nawani)
Member (A)

ite party is dizc

*&AK

harged.

Agarwal)
Member (J)
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